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make him understand. Even then, I

represent the bank employees and I

look to their interests and therefore,

1 have come again and agam before

the Ministry.

Now the Bill is going to be passed.
The hon. Minister said he will take
into conmderation all factors. I am
very glad He has assured that he
will hear the representatives of the
workers 1 am very glad about that
also. The only point I want to stress
is this. Will he give this assurance
that until all these things are done,
he would ask the employers not to
reduce the D A. at least until all the
differences are finally settled by the
Government”®

I am very apprehensive that today
when the prices of daily necessities cof
Iifc are going high, any reduction in
the emoluments of an cmployece will
react very severely and we will be
charged that we were the persons
creating all these troubles In spite
of all these efforts, I can tell you
that it is the bank employecs who will
make the Government know exactly
how they feel. We do not want to
create that situation 1 am appealing
to the hon. Minister. Now that the
Bill 1s going to be passed and this
powcer has been given to the Govern-
ment, will the Government at least
ask the employers not to reduce the
D.A until the whole matter 1s settled,
so that we may have an oppor-
tunity to discuss the matter with the
Labour Ministry and with the em-
ployers and come to a final under-
standing, because any reduction will
have serious repercussions? That 13
my appeal to the hon. Minister.

Bhri Abid AM: As I said, we had
decided already that before issuing
any notification, we should have the
benefit of consultation with the re-
presentatives of the parties concerned
and I have given an assurance to that
effect,
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With regard tc amalgamation of
D.A. with wages, as the hon. Members
themselves know very well, in all
our enactments, wage means including
the D.A. The D.A. has already
been mncluded in the wage for the
purpose of overtime and several other
matters The employees’ provident
fund scheme also 1s applicable not
only to the basic wage, but also to
the DA On that basis, the provident
fund scheme is working

With regard to the hurrymmg up with
the work of the survey, the hon.
Member should appreciate that 1t 1s
a big job to be done thoroughly and
sufficient time should be taken But in
the meantime, there 1s no hardship,
because the increase or decrease is on
the basis of the same index If  the
basis 1s the same, when 1t goes up,
workers get more and when 1t goes
down, workers get less So, the cost
of living index calculation basis 1is
applicable both ways Therefore, there
1s no hardship because of this delay

With regard to the last suggestion,
I may submit that there have been
such suggestions by the employers
also that Government should change
the basis of the recommendations of
the bank commission. We are not
accepting that, because, as I have said,
a thing which has been finahised after
eight years of efforts should remain
pucca for four years at least. So,
there is no intention of making any
change 1n that.

Mr. Deputy-Speaker: The question
18°
“That the Bill be passed”,
The motion was adopted.

15.09 hrs.

ESTATE DUTY (AMENDMENT)
BILL

Mr, Deputy-Speaker: The House will
now take up the Estate Duty
(Amendment) Bill, 1858 as reported by
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the Select Committee. As the House is
sware, five hours have been allotted
for all the stages of the Bill. I would
like to take the sense of the House as
to how these five hours should be
digtributed among the various stages
of the Bill

Shri Prabhat Kar (Hooghly): 4 and
1.

Pandit Thakur Das Bhargava
(Hissar): 3§ and 1}.

Shri V. P. Nayar (Quilon): Yes-
terday we found that as soon as the
general discussion was over, there
were no speakers and when the
clause-by-clause consideration start-
ed, it collapsed.

Mr. Deputy-Speaker: I cannot help
that.

Pandit Thakur Das Bhargava
There are 30 amendments.

Mr. Deputy-Speaker. Yes; so there
should be some time for that also.

Let it be 34 hours and 1} hours

The Minister of Revenue and Civil
Expenditure (Shri B. Gopala Reddy):
I beg to move:

‘That the Bill further to amend
the Estate Duty Act, 1953, as
reported by the Select Committee,
be taken into consideration.”

As the House is aware, this Bill was
referred to a Select Committee con-
sisting of 43 members on the 25th
April, 1958. The Committee has
submitted its report on the 18th
August 1958. I do not propose to go
into all the details of the changes
made by the Select Commuttee as they
are fully explained in the report. I
shall refer only to the more impor-
tant points.

As hon. Members are aware, during
the discussion on the motion for re-
ference to the Select Committee, a
point of order was vTaised in this
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House by Shri K. Periaswami Gounder
that Parliament was not competent to
consider the Bill in the absence of
resolutions passed by the Legislatures
of at least two States, as envisaged
in clause (2) of article 252 of the
Constitution. After a full discussion
of the constitutional position the
speaker ruled that clause (2) of
article 252 of the Constitution applied,
but that it did not act as a bar to the
consideration of the Bill by the
House and its reference to a Select
Committee. The Bill was, according-
ly, referred to the Select Committee
and, in the meanwhile, we also con-
sulted the Attorney-General as to the
further procedure to be followed,
and in particular, the form of the
resolutions which should be passed
by the State Legislatures. Following
his advice, a new clause has been
added to the amendment Bill by
the Select Committce in order to make
it clear that the provisions of this
Bill do not apply to the levy of estate
duty on any estate which consists
wholly or in part of agricultural land.
Clause (1) of the Amendment Bill has
also been amended so as to make it
possible for the Central Government
to bring the Act into force from a
suitable date to be notified by
Government, instead of from Ist
April, 1958. The intention is that after
this Bill is passed in its present form
by Parliament, steps will be taken to
consult the State Governments with a
view to get resolutions passed by the
State Legislatures, requesting the ap-
plication of the amending Act to
agricultural land in their States, After
the resolutions are passed by the State
Legislatures, Government will again
bring before this House a short BRBill,
which would make the amending Act
applicable to estate duty on agricul-
tural land in the States concerned. It
is only thereafter that the amendment
Act will be brought into force for
non-agricultural property as well as
agricultural property in the States
which pass the resolution. I hope this

procedure that has been sugfested by
the Select Committee will not only
solve the practical difficulties but also
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remove the doubts expressed by the
Members of this House on the last
occasion This procedure will also
ensure that the State Legislatures
know definitely what changes in the
principal Act they are bemng asked to
agree to, and there would be no possi-
bility of dufferent States suggestifig
the adoption of varying and possibly
contradictory amendments

Another important change made by
the Select Committee 1s with regard
to the rates of estate duty prescribed
under clause 30 of the amendment Bill
As hon Members are aware, no estate
duty 1s at present leviable on an
estate the principal value of which
does not exceed Rs 1 lakh and which
does not wmclude coparcenary interest
in the property of a joint Hindu
family The amendment Bill seeks to
reduce this Lbmit to Rs 50,000 Thus,
an estate of the piincipal  valuc of
Rs 1 lakh would have had to pay an
estate duty of Rs 3000 according to
the rates originally proposcd in the
Bill, wh-reas nothing 1s pavable under
the existing Act  An estatc of the
value of Rs 1,50,000 would havc had
to pay a duty of R~ 7,000 under the
rate, proposed in the origmal Bill
whereas thc duty leviable at present
1s only Re 3,750 M mbcr- of the
Select Commuttee felt that  the 1n-
crease 1in duty on estates of the value
of Rs 1,50000 and less was rather
stecp and that some concession should
be shown i such cases Thc Com
mittee has, accordingly, recommerd-d
that the duty on the second slab of
Rs 50,000 should be i1educcd from 6
per cent to 4 per cent and the duty
on the third slab of Rs 50,000 should
be reduced from 8 per cent to 6 per
cent With the change suggested by
the Select Committee the duty pay-
able will be Rs 400 in the casc of an
estate of the value of R. 60 000,
Rs 1,200 1f the value 1s Ry 80,000
and Rs 2,000 if the value 1s Rs 1,00 000
As the rteductions are 11n the
lowest slabs, the effect of this re-
duction in rates will be felt not only
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I the case of the small estates, but
also the bigger estates.

The House is aware that in the
amendment Bill, as introduced before
the House, it has been proposed that
the period within which gifts are
charged to estate duty should be
raised from the present two years to
five years This was based on the
recommendation of the Taxation En-
quiry Commuission At the same time,
to prevent double taxation of gifts,
first under the Gaft-tak Act and
later under the Estate Duty Act, 1t
was provided in clause 22 of the
amendment Bill that no estate duty
would be levied on any property
which had becn gifted and in respect
of which gift tax had been paid
On a careful consideration of this
clause, the Selcct Commuittee felt that
it would lead to large-stale  tax
avoidance by the making of large
gifts just bcfore one’s death At the
same time the Commttee noted that
the proposed cxtension of the two
year period to five years had also
been criticiscd on the ground that it
would lead to hardship in genuine
cases and that in any case, 1t amount-
ed to giving retrospective effect to
legislation 11 was also argued that
now that th~ Gift-tax Act has been
onacted, 1t would itself be a check on
attempts at avoidance of estate dutv
through the making of gifts and
hcnee there was no need to extend
the two year period to five years
The Commuittee, therefore, felt that it
would be better to retain  the two
year period for chargeable gifts At
the same time, they have recommend-
ed that clause 22 of the Bill should
be amended so as to provide that any
gifts made within the two vear limit
should be included in the principal
value of the estate and subjected to
estate duty, a rebate being given for
the amount of gift-tax actually paid
on such property

It will be recalled that when the
amendment Bill was omginally intro-
duced in the House, the Prime
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Minister had estimated the yield from
the measure at Rs. 50 lakhs for the
current year. Ag was explained
during the Budget Debate, that figure
represented the effective receipts for
gix months only, because of the period
of six months allowed for the filing
of returns. For a full year, there-
fore, the additional revenue expected
was of the order of Rs. 1 crore. In a
matter like this, it is very difficult
to make any firm estimate of the
probable yield. However, at a rough
guess, I feel the result of the changes
made by the Select Committee, parti-
cularly in respect of rates, would
bring down the additional revenue m
a full year by about Rs. 30 lakhs.
So far as this year is concerned, as 1
had stated earlier, we have to consult
the various State Governments and,
through them, the State L.egislatures.
I doubt, therefore, whether it would
be possible to notify the coming nto
force of the amendment Act on &
date earlier than the 1st April 1959,
hence, no portion of the additional
revenue budgeted for may be realis-
ed this year.

I have briefly explained the changes
made by the Select Committee and
their financial effect. The changes
suggested by the Committee are, in my
opinion, fair and equitable and con-
stitute a definite improvement on the
original provisions. I hope they will
have the overwhelming support of
the hon Members of this House.

With these words, I move that the
Bill, as amended by the Select Com-
mittee, be taken into consideration by
the House.

Mr. Deputy-Speaker:
moved:

Motion

‘“That the Bill further to amend
the Estate Duty Act, 1953, as
reported by the Select Com-
mittee, be taken into considera-
tion.”

8hrl Prabhat XKar: Mr. Deputy
Speaker, T am sorry, the Estate Duty
Amendment B{l], as it has emerged out
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of the Select Committee, will only
serve purposes other than the one for
which it wag introduced. At the time
of moving thig Bill it was stated that
the revenue will come to the
tune of Rs. 50 - lakhs. Now the
Select Committee has varied the rate
and it will reduce the expected
revenue. Not only that. An as-
surance was given at the time of
moving the Bill in this House that
out of the experience of the last five
years it has now been proposed to
change the two years’ time to five
years. That suggestion of the Gov-
ernment which was made in the Bill
presented before the House has com-
pletely again been taken out. While
moving the Bill it was said that almost
five years are now passed and we
can now review our experience of the
operation of the Act. As far as I can
judge {rom the reference made and
questions asked in this House, 1
see a certain amount of disappoint-
ment at the poor yield from this duty.
Though definite estimutes were never
made, and by the very nature of things
could not have been made, of the
actual yield of the duty, I believe both
the House and the country expected
that the actual yield would be much
more than Rs. 2 crores per year. We
know that there was an expectation
and a concrete statement was made by
the then Finance Minister that the
yield will be about Rs. 7 crores
annually. Actually, during the last
five years, we have received only
Rs. 8.63 crores, that is, less than
Rs. 2 crores a year. An amending Bill
was brought with a view to increase
the revenue. But, instead of making
provisions so that the revenue may be
increased, it has been

recommended
t9 the House that any such sugges-
tion made by the Government

should not be taken into consideration
and as the hon. Minister has said, it
was said that this will cause harass-
ment and a change from two years to
five years will, in fact, give retros-
pective effect which is not fair.

Knowing well how in this country
there are many persons who evade
taxes and knowing also what a big
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amount of tax evasion still exists,
now to talk of harassment of this
type of people at the cost of the
country cannot be understood, and I
am sorry to find a soft corner for this
type of anti-social people, [ would say,
from the Government. It was admit-
ted that there was inherent difficulty
here in this country for the recovery
of this particular duty because of so
many complications and manipulations-
Yet, while passing legislation im-
posing taxes, we spend much more
time in considering the so-called
harassment of this type of people and
every time during the last two ycars,
whether in the case of the wealth tax
or expenditure tax or gift tax, the
Bill has come back from the Seclect
Committee grantmmg concessions to
those persons who, in the past, have
evaded payment of tax. When we
place these legislations before the
House, we let our pcople know that,
with a view to bridge the gulf bet-
ween the higher income group and
the smaller and with a view to tax
more those people who can pay, these
legislations are being introduced. The
expected revenue, whether of the
wealth tax or of expenditure tax or
estate duty, all the time, we find, is
not only not being fulfilled, but it has
been found that it ha. gone down to
an extent which nobody could have
imagined. In the case of expenditure
tax, very recently introduced, for the
assessment year 1858-59, very few
returns have been received from
assessees before 30th June, 1958. In-
dividual notices have therefore been
issued calling for returns of the
expenditure in about 6,000 cases. So
far, the returns have been received
only from a small number of people.
The same thing happened in the case
of estate duty, where, in spite of all
provisions, it was found that we
expected about Rs. 7 crores annually
and against that, we have received
during 5 years only Rs. 863 crores,
that is, less than Rs. 2 crores a year.
To grant any concession to this type
of people..........
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An Hon. Member: Which type?

Shri Prabhat Kar: Persons who
evade tax; these are the persons who
have been evading the taxes. Because,
the estate duty or wealth tax is being
mmposed on persons who are in &
position to pay the taxes. These are
the persons who, all the time, circum-
vent by any means the provisions of
the Act and find out by their mani-
pulating of their accounts how not
to pay the tax to the Governmment.

When this amending Bill was placed
before the House, it was stated that
for two ycars, five years have been
substituted It has been omitted now,
as already said by the hon Minister

here.

Again, in the schedule which was
placed before the House, you will find
that the suggestion was that it would
be 6 per cent. and 8 per cent. It has
now becen reduced to 4 and 6. It is
admitted that so far as estate duty is
concerned, it is the lowest in this
country If I may give you the
figures, so far as UK. is concerned,
for Rs. 20 lakhs of property, it is 19
per cent in India and in the UK. it
is 50 per cent; for Rs. 30 lakhs of pro-
perty, it is 22 per cent. in India and
in the U K. it is 60 per cent; for Rs. 50
lakhs of property, it is 27 per cent in
India and in the UK. it is 60 per cent.
For Rs. 1 crore of property, it 1s 44
per cent. in India and in the UK.
it is 70 per cent. For Rs. 1) crores
of property it is 35 per cent in India
and in the UK. it is 80 per cent. I
could have understood that while
amending the estate duty Bill, a re-
duction is made at the lower slab and
there is a corresponding increase in
the case of properties worth more than
Rs. 15 lakhs or 20 lakhs. No such
thing has been made. A suggestion
was made, but it was said in the
Select Committee that the rule re-
quires the permission of the President
and the Cabinet did not think that it
will be possible at this particular
moment to increase the rate in the
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higher property group. You reduce
the percentage here. You want money
for the fulfilment of the Plan. You
impose indirect taxation on the
people. You give concessions to the
richer class and you impose taxes on
the poorer class. Coming Dbefore
Parliament you say that we are
amending the Estate Duty Act with a
view to enlarge its scope. Coming
before Parliament you say that we arc
imposing the wealth tax, gift tax and
expenditure tax. In the Bill itself you
make provisions by which you allow
these persons to escape and impose
taxes on the common people. I think
that this taxation policy of the Gov-
ernment needs change.

There is one provision in clause 18
of the Bill which I am not able to
understand, and that is the provision
that half of the probate duty should
be exempted. I can understand that
if the estate is worth Rs. 1 lakh, and
the probate fee is paid for Rs. 5,000,
while imposing a tax on the estate,
you impose it only on Rs. 95,000.
That is understandable. But that has
not been done. As I have said, these
duties are imposed with a view to in-
crease the revenue. So, an atlempt
should be made to see that {thLe
revenue increases. But that was not
the consideration which the Select
Committee had while discussing tnis
matter, and that is why instead of
putting in provisions to improve the
revenue, they have placed before the
House a Bill which will reduce the
revenue to something less than was
expected when the Bill was originally
introduced by the Minister.

About the retrospective effect, 1
would like to say & word. It has
been saild that the Bill will come into
operation after one year. Now, the
persons who are to pay this estate
duty were aware that the Estate Duty
{(Amendment) Bill was coming.
Knowing fully well how these gifis
are made, how the accounts are mani-
pulated and how the transfers sre
made, we should have taken this into
consideration and given retrospective
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effect. But, instead of doing that, it
has been proposed that this Bill will
come into operation not earlier than
1st April, 1959. This will again give
scope for further manipulation of the
transactions in between. It has been
said that the State Governments have
to pass legislations in regard to agri-
cultural income. Now, it was withm
the competence of the Central Gov-
ernment to have taken this matter up
with the State Governments, and I
can say that even a whisper from the
Centre would have sounded thunder
on the ears of the State Governments
and they would havs2 acceded im-
mediately to such a proposal. There-
fore, to take the plea that the State
legislatures have to pass resolutions
and, therefore, we have to wait for
another year before this 13ill can
come into operation, is not the preper
way for bringing this particular sec-
tion of the Bill into force.

Lastly, I would say that the Bill
will surely be enacted. The main
point is how to collect the revenue.
Every time a Bill seeking to impose
taxes is brought forward, we have
brought it to the notice of the House
that unless and until the tax-collect-
ing machinery is put in order, it will
be difficult to realise the taxes, and
everv time, it has been said before
the House that the expected revenue,
whether it be from wealth tax or ex-
penditure tax or income tax has not
come. What is the reason for that?
What are Government doing? What
steps are Government going ‘o take
to remodel the whole structure of the
tax-collecting machinery! Parlia-
ment's duty is not merely to pass
legislations, but also to see that the
expected revenue is realised by Gov-
ernment.

In this connection, I would like to
gsay that the other day I saw a paper
which is coming out from Delhi,
where they have challenged the Gov-
ernment that all these tax evasions
are done with the connivance of the
officers, and they have said that they
are even prepared to prove it. 1 am
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not going so far as that. But I am
sure tne Minister will agree that there
are sume lacunae somewhere. Unless
the loopholes are plugged, it is no good
passing legislations with the expectia-
tion of a particular amount of reve-
nue, and then coming before (ke
House and telling us that as against
an expected sum of Rs. 7 croras a year
by way of estate duty, only Rs. 1'5
or 1°7 crores have been realised and
80 on. This is a matter which should
be taken into consideration vcry
seriously. I hope while replying to
the debate, the Minister will inform
the House of what steps are bcing
taken to see that the expected
revenue may be realised by the
Department.

I hope that even at this stage, Gov-
ernment will see their way to incrcase
the rate of estate duty in the case of
property worth more than Rs. 10
lakhs and will, if necessary, take the
sanction of the President for that
purpose, so that really we can gct
good revenue out of this estate duty,
in respect of which the present Bill
has been placed before us.

Pandit Thakur Das Bhargava: I do
not know whether I should congrat-
ulate Government, so far as this Bill
is concerned, or I should +«ondrmn
them for doing certain things in this
Bill which are of a monstrous nature.

Mr. Deputy-Speaker: He may not
do anything.

Shri Prabhat Kar: Or do both.

Mr. Deputy-Speaker: That is also
open to him.

Pandit Thakur Das Bhargava: I
shall certainly congratulate Govern-
ment on the good things that they
have done. At the same time, I shall
not spare them in regard to things
which I think have not ®een rightly
done.
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To start with, let me dispel the cone~
fusion which may have occuired in
the minds of the hon, Members who
heard the previous speaker. It ap-
pears that the previous speaker had it
in mind that the Government’s func-
tion is only to collect money and deo
nothing else by way of taxes. He is
not alone in this, for, I know of a
speech by the previous Minister of
Finance who said to me on one occa-
sion that he was the Finance Minister
and he was not concerned with the
equities of taxation, and that he was
only to collect money. When 1
brought up that point last time, while
considering the Gift Tax Bill, I was
very glad to find that our present
Finance Minister did not accept that
position of the Finance Minisier. On
the contrary, he gave us to understand
that as a matter of fact, the fairness
of a tax and the equity of a tax were
considerations which must be taken
into accouat at tue time of impusing
any tax.

From the Bill as it has c¢merged
from the Select Committee, I find
that the Finance Minister has in the
Seclect Committee concurred with
hon. Members, and from the spcech
of the Minister in charge now, I find
that they have practically accepted
what the Select Committee has done.
In regard to certain matters, the
Select Committee has done very well.
I congratulaie the Select Committee
on their reducing the rates of duty as
well as on their not changing the
limit from two to five years and on
their general approach to the relevant
questions,

It would be a sorry thing if we did
not act according to equity, so far as
taxes were concerned.

The previous speaker told us that
Government were not right in agree-
ing to adhere to the limit of two
years. May I quote from the Finance
Act of Great Britain when they en-
hanced this period fro mthree to five
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years? They did not do it retrospec~
tively. They had some transitional
provisions to which 1 need not refer
at this stage. If an amendment to
this effect is moved, I will have oc-
casion to quote from the Act of Great
Britain what the law is there and all
the world over the law is—that so far
as taxes are concerned, they uare not
imposed in a retrospective manncr.
So I think the Select Committee and
the Finance Member did very well in
not agreeing to the recommendations
contained in the original Bill that this
period be increased.

So far as the taxing lIimit is con-
cerned, I am sorry I do not agrece with
the provision that the limit of Rs. 1
lakh should be reduced from Rs. 1
lakh to Rs. 50,000. So far as this
limit is concerned, originally we fixed
Rs. I lakh, and the conditions in the
country, if any, are to be considered in
this matter. This Rs. 1 lakh is not of
the same value today as 1t vas in
1953 or earlier. At the same time, go
far as India is concerned, this
kafanfar tax—as it is called by ordi-
nary people—is not swted to our
genius. A person dies and the ser-
vants of the Government are happy
at the prospect of realising taxes
They go there and before his dcad
body is taken away, they think they
must have their own share.

Shri M. C. Jain (Kaithal): Only
when a rich person dies.

Pandit Thakur Das Bhargava: At
the same time, when this Bill came
before this House in 1953, I supported
it, because so far as our couniry is
concerned, it cannot stand dlone; mn
the whole world there are enactments
like this, and in a welfare State we
need money. Therefore, on both these
grounds I supported it, and I support
it now.

At the same time, I think the way
In which the previous speaker has told
us, that we are only to collect money,
will not be a fair thing to do. For
Instance, this amount of Rs. 1 lakh
is, in my humble opinion, too much.
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Shri Prabhat Kar: It is a tax-im-
posing Bill. So we are thinking of
revenue, If there are other things,
they will be considered separately.

Pandit Thakur Das Bhargava: [
understand that if the Government
bring forward a Bill for imposing
taxes on air and water, my hon.
friend will be there to suppoct tnem,
because it is a tax-imposing Bill

Shri Tangamani (Madurai): Water
is already taxed.

Pandit Thakur Das Bhargava: This
is not a fair way of looking at things.
You may certainly tax people, but in a
fair way. This limit of Rs. 350,000
may, in fact 1s sure to lead to harass-
ment. My hon. friend is not at all
concerned with the harrassment to
the ordinary people. He says harass-
ment will be there and the tax will
be there. May I humbly submit that
if we fix the amount at Rs. 50,000 as
the taxable limit, it will be the middle
class people, who have not got much,
who will be affected?

What about agriculture? Does my
hon. friend think that in villages
people can pay taxes like the one
proposed? It 1s too much. Even
where land is worth Rs. 1,000 an acre,
what will be the position? A tnan
owning 50 acres will be taxed. An
ordinary house in a city 1s worth 50,000.
Therefore, the amount of Rs. 1 lakh
which we had fixed in 1953 was fair.

What about jeint family, to which
I will come later? Joint family prop-
erty worth Rs. 50,000 is to be taxed;
practically, 1 say joint family prop-
erty worth Rs. 50,000 will be taxed
though the property of the deceased
passing on his death may be only
ten thousand. In a case of this
nature, the question will not be whe-
ther the deceased had property to that
extent, since we have made a very
serious _encroachment in this Bill on
the rights of the Hindu joint family,
because we do not tax only the prop-
erty of the deceased person but we
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tax the property of the entire family.
This is the amendment that we are
making, and I am very sorry that ex-
cept for one dissenting note, 1 have
not seen many dissenting notes to the
Report of the Select Committee on
this matter. This is a very scrious
matter. I will come to it later.

The first thing 1 want to suggest to
the Government is this. Of late, I
have been saying that the Govern-
ment are acquiring greater and great-
er powers so far as income tax officers
are concerned. Practically, income
tax officers or those like them  will
use all these powers against the asses-
sees. Since the enactment of the In-
come Tax (Investigation Commissicn)
Act, I find that all those provisions
which were contained in that Act are
being imported into our ordinary law
year by year and very dras!ic powers
have been taken by the Government
for their income tax officers. I have
always been opposing it and will go
on opposing it because, in my humble
opinion, it is not fair to arm these
income tax officers with these large
powers,

To start with, the income tax officer
in India—and perhaps all the world
over—is a person who is himsclf an
investigating officer. He is also a
taxing officer. He has got very large
powers in his hands. He is himself
the police officer and the judge.
Therefore, he is all powerful, and any
assessee can be coerced into doing
anything. And when we find that the
income tax department is not so com-
petent and at the same time not free
from corruption, we can very well
appreciate the difficulties of an or-
dinary assessee.

The income tax department has been
burdened with so much work. There
are the gift tax, expenditure tax,
wealth tax and other taxes concen-
trated in the hands of the income tax
officers and we have got a dearth of
competent officers. After two or three
yvears of his joining, e person becomes
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an income tax officer and is invested
with these large powers whereas pre-
viously only after 8 or ten years the
man who entered the department used
to be made income tax officer. In-
competent officers are there with
authority to discharge all thegse funce
tions. These functions are new to
India. I know, at the same time, thas
the department has sent many officers
to foreign countries to study the ad-
ministration of these taxes there and
they have come back. All the same,
the work is very new.

Therefore, I think we should see
that all those safeguards which we
have been advocating here chould bs
adopted by Government to see that
between the income tax officers and
the general public there is a sort of
rapproachement. Every assessee does
not go to an income-tax officer as he
now goes to a police officer. In fact,
the police officer is not so dreaded
now as the income tax officer,

In this chain of officers, I would
submit that there is one officer in this
department who is, as a matter of
fact, loved by the assessees and whose
services are appreciated by them, He
is the Appellate Commissionor. He
is independent of the Bosard theoreti-
cally, though in practice he is ot so
independent. At the same time, in
all these laws of income tax, expendi-
ture tax, gift tax and so on, we have
put in these words for the Appellate
Commissioner, for the Appellate Con-
troller and for their counterparts in
the other Acts:

“Provided that no such orders,
instructions or directions shall be
given by the Board so as to inter-
fere with the discretion of the
Appellate Controller of an estate
duty in the exercise of appellate
functions”.

Under this Bill also, Appellate Con-
trollers are being appointed for the
first time. We have got this safe-
guard. At the same time, as I have
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submitted earlier om many occasions
in this House, we have got article 50
of the Constitution which enjoins
upon Government, which .nakes it
the fundamental duty of Government,
to see that there is separation of the
executive from judicial functions.
This Appellate Officer—call him Ap-
pellate Commissioner or  Appellate
controller—ought not to be subject to
the Board in matters of his own pro-
motion, transfer and conditions of
service, This is absolutely aecessavy
if you want to see that people .ap-
proach Government and hon-stly pay
their taxes If you do this, they will
certainly have confidence in the off-
icers also. But 1f you make 1t a rule
that the terms and conditions of therse
officers are conditioned to thewr en-
hancing the taxes and recovering moure
and more money, it will be disastrous
for the Government as well as for
the people.

You talk of tax evasion. Tax eva-
sion 15 there because the taxes are
too many and too onerous And
further if an honest man goes there,
his word is not accepted. You mis-
trust him and think he is evading tax
This is one of the grounds for vvasion,
though I do not say that evasion is
only due to this. When the appellate
functions are discharged, it is very
necessary that the assessee should
feel that he is being dealt with ac-
cording to law and no such considera-
tions as enhancement and drastic
assessment of the assessees will affect
the promotion of the officers function-
ing in that capacity

Therefore, I am anxious, as 1 have
always submitted before this House,
that this appellate authority should
be absolutely free from all these con-
siderations. I have, therefore, pro-
posed an amendment to this effect.
I hope it will be rejected, as othcrs
have been rejected before.

This is not the first time. Once in
1858, there was Income Tax Amend-
ment Bill before us which went to
the Select Committee and I happened
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to be the Chairman of the Select
Committee. We tried to see that this
reform was accepted, and in spite of
all our efforts and the efforts of the
Finance Minister—Shri C. D. Desh-
mukh was the then Finance Minister—
who realised what we sard was right,
it could not be done. Even now, in
spite of the best intentions of our
Finance Ministers—so far as I am con-
cerned I have got confidence in them—
they will not be able to effect this
reform because the Board as well as
thie Income-tax Officers and the de-
partment are too strong for them also.
Therefore, I am submitting ‘hat this
may also be rejected. But, at the
same time, I know there must come
some time when this thing will be
accepted.

I am only submitting that this Gov-
ernment should follow the Constitu-
tion which they themselves have
framed. Under article 37 it is one of
the fundamental duties of Govern-
ment to follow the Constitution. If
you cannot do it in the Incometax
Department, how can you do it in
other departments of Government?
Therefore I am submitting that the
time should come—it should come as
soon as possible—when these Appellate
Commissioners will not be subject to
the Board, in all these matters.

Shri Braj Raj Singh (Firozabad):
Why should it not come here and
now?

Pandit Thakur Das Bhargava: They
raise many objections; they say they
have not got an ample cadre; there
are no chances of promotion. Twenty
other objections are raised which are
such that could be brushed aside if
the Finance Minister is strong. But,
at the same time, the Department is
too strong.

As 1 have complained before, of late
years I find that all these Acts, the
Expenditure Tax Act, the Wealth Tax
Act and all these have got the same
provisions as are found in the Income-
tax Act Since 1948 our laws have
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been worsened and all those things are
being introduced which were the sub-
ject-matter of the Investigation Com-
mission Act If a person wants to
appeal the sword of Damocles 1s hang-
mg over his head In criminal appeals
the appellate courts cannot enhance

the punishment whereas in this Bill
you also say that the appellate court
can enhance the tax Therefore, you
are discouraging appeals

Similarly in  matters relating to
assessment and  re-assessment  also,
though for the first time I find that
you have placed section 73A on the
Statute bogck All the same, these laws
are too stringent They say, at any
time the assessment order can be
rectified

So far as these provisions are con-
cerned, I have given some amend-
menis and I know thewr fate They
w1l meet wath tihe same fate as other
amendments mn other case have met
w.th The result will be the same
But, all the same, I bchieve 1n  going
on hammering One day we will see
the result of all this as I have scen
results 1n many other cases We went
on doing the right thing and ultimately
we got results I have got that con-
fidence

Ultimately, I come to a very mmport-
ant aspect of the matter Governments
are generally capable of doing very
wonderful things When we passed
the Marriage Act 1n this House, we
enacted that an impotent person could
have a son In fact, parenthood was
forsted on an 1mpotent person by
section 16 of that Act But this time
we have done something better Go
to any part of the world and you will
find that Estate Duty 1s applicable to
the estate of the deceased persons The
property of a living person can never
be the subject of Estate Duty 1 went
to the Library and saw some books
and I found that they were all death
duties and no living person was charg-
ed with death duty
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An Hon. Member: That is why they
cali 1t Estate Duty here and not Death
Duty

Pandit Thakur Das Bbargava: But
here I find that Government are going
10 charge duties on the properties of
living persons This 138 an anomaly—
I should say a monstrosity—which I
find in this Bill

As a matter of fact, so far as
previous Governments were concerned,
I had occasion many times to criticise
those Governments i this House
regard to their treatment of the Joint
Hindu family so far as taxation is
concerned On many occasions I found
that the Finance Ministers of previous
Go crnments did admit that the inct-
dence of 1ncome-tax was hard and
unfair to the joint Hindu family With
your pcrmission Sir, I wall just quote
two Finance Miniwister« Thig 1s what
Sir George Schuster said

“] am quite ready to admat that,
as the law stands at present, there
are frequent cases of I may almost
say 1njustice, cecrtainly of hard-
ship as regards taxation But I do
submit that the existence of these
cases does not justify the whole-
sale alteration of the law without
careful consideration”

Then, on the 28th March 1946 Sair
Archibald Rowlands said

“From my short study of this
question, 1t seems to me that there
may be cases in which the opera-
tion of the law at present works
hardship on the Hindu jomnt
family 1 do recognise there are
several cases in which the opera-
tions of the present law may be
hard on a Hindu Joint Family ”

At this stage I do not want to go
into the entire history of what hap-
pened so far as the Hindu Joint
family is concerned in the last 80
years But, since 1928, when we rea-
lised that the Hindu Joint family was
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not being fairly treated like all other
families in the land, we brought this
question. I have quoted only two
Finance Ministers who admitted this
fact and I can Qquote many more.

Even in 1847, when 1 brought this
matter before Parliament, Liaqat Ali
Khan of blessed memory was the Fin-
ance Minister and he also said that
when the next Taxation Enquiry Com-
mittee comes, then we will go into
this question. Our Finance Ministers
have been saying the same thing lately
also.

In 1924 the question arose and the
Taxation Enquiry Committee said that
so far as the Estate Duty is concerned
it cannot apply to the Hindu joint
fam:ly. In 1946, the same question
arose but they found a solution which
I accepted as the right one. But
before I come to this aspect of this
case, let me, for your consideration,
complete the history.

When Shri Mathai was hcere  lhe
accepted my criticism and was pleased
to say that the lLimit on taxation of
joint Hindu family should be increas-
ed from 3,000 to 3,500 and then from
4,200 to 8,400. Ultimately, the matter
went to Investigation Commission and
thev said it should be Rs. 12,600, that
is, three times Rs. 4,200 for Hindu joint
families where the family had got 3
or more than 3 coparceners as a
palhative measure. The matter went
before the Taxation Enquiry Com-
mittee and I appeared as a witness
before the Committee and 1 asked Shri
Mathai to look into the matter. Again,
he shirked the issue. If you go
through the Taxation Enquiry Com-
mittee Report you will be pleased to
find that the report said that since the
Hindu Code was on the anvil of the
Legislature it refrained from making
any recommendations whatsoever. The
report said that so far as joint family
property was concerned, the incidence
of taxation depended on the rules of
the Hindu law and therefore they were
not competent to go into the question.
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They shirked the issue, but at the
same time, they confirmed the recom-
mendation of the Income-tax Investi-
gation Commission and they said: “We
accept this that so far as three mem-
bers are concerned, the family will not
be taxed unless it hag got an income
of three times the taxable limit if the
family consisted of three or more
adult members.

16 hrs.

When the matter came up before
the predecessor of the present Finance
Minister, Shri T. T. Krnishnamachari,
he brushed aside everything and said:
“No, I am not going to accept this.
Money 1s the only caonsideration with
me, and I am not going to be influenc-
ed by these considerations of the
Hindu joint family, etc.” 1 told him
that fo: the last so many years we
had fought out the issue and gained
certain points and asked him how he
ould by the stroke of the pen brush
that aside. He was very obdurate but
on my resistance, he became a bit
considerate and said that he would
appo:nt a committee which would go
into this question and then the Gov-
ernment will take decision. He dis-
regarded the ‘three times the amount
of the taxable limit and said that only
twice the amount would be consider-
ed in regard to families which had a
membership of two persons or more.

Last time when we were considering
the issue, our present Finance Minister
adopted a somewhat hesitating atti-
tude, and then on my insistence
agreed that he would appoint a com-
mittee, but the committee has not
been appointed, and this Bill has come
imposing new penalties and commit-
ting new monstrosities as I have
submitted.

Now, so far as the previous Bill was
concerned, in 1953 the Hindu joint
family was discriminated against.
Whereas in the case of ordinary per-
sons, Rs. 1 lakh was the limit, in the
case of the Hindu joint family,
Rs. 50,000 was the limit, and T had
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very hard things to say from my place
here, and went on for hours submit-
ting to the Funance Minister that he
had not acted properly. However, at
that stage the thing had gone too far.
Section 34 had been passed, and when
he came to the schedule, he could not
do anything

This time I find that the lImmat 1s
placed, so far as the individual and
the Hindu joint family are concerned,
at the same level, but they have intre-
duced another unthought of nnova-
tion, a thoroughly unjustifiable, a
thoroughly 1niquitous innovation I
will read 1t out and you will kindly
consider what they have done

Shri D. C. Sharma
When will the
appointed?

(Gurdaspur)"
committee be

Pandit Thakur Das Bhargava: I am
sorry I could not hear him

Shri D. C. Sharma: Will the hon
Minister who 1s 1n charge appoint a
committee?

Mr. Deputy-Speaker: That would be
seen afterwards

Pandit Thakur Das Bhargava: He is
only reminding me of the promise of
the Finance Minster to appomt a com-
mittee which he has not so far carried
out. I will certainly ask him to do the
right thing because this 1s a matter
which does not end here. That com-
mittee related to income-tax This
comittee just maght

Mr. Deputy-Speaker: By the time
Pandit Thakur Das Bhargava has
succeeded 1mn his efforts to get some-
thing for the Hindu joint family,
perhaps the family might have dis-
appeared from the scene.

Pandit Thakar Das Bhargava: I am
at one with you in wishing the same
thing. In fact, when we were consi-
dering the question of succession, I
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said to the Government: ‘“Teke cour-
age 1n both hands and finish this
family, because, after ali, in these 80
years crores, hundreds of crores of
rupees have been taken illegally from
the Hindu jomnt family based on no
principle of justice.”

Now, what i1s happening? You are
quite right I am just reading out,
and this very sentence will show that
the joint family will disappear sooner
than we think. What do they say? In
the new section 34 they say:

“(1) For the purpose of deter-
mining the estate duty to be paid
on any property passing on the
death of the deceased,—

(c) 1in the casc of property so
passing which consists of a copar-
cenary mterest in the joint family
property of a Hindu family gov-
crned by the Mitakshara, Maru-
makkattayam or Alwyasantana
law, also the interests in the jomint
fam:ly property of all the lineal
descendants of the deceased mem-
ber,

shall be aggregated so as to
form one estate and estate duty
shall be levied thereon at the rate
or rates applicable in respect of
the principle value thereof.”

Now, what would happen® Supposing
a man of 75 dies and he has got six
sons, the eldest being 55. Supposing
he has got some daughters also, they
are also lineal descendants. The
expression used 1s not “male lineal
descendants”. The property of all his
sons, and of his daughters if he has any
daughters, will all be aggregated, and
the more sons the greater the aggre-
gation. I do not know whether it is
a population control measure, whether
this is a birth control measure, or what
it is. If a person has got one son,
well, the aggregate will not be too
much. If he has got five, the aggre-
gate will be five times the amount, so
that in the case of living people . . .
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Mr. Deputy-Speaker: Then it is

wealth control or duty control and not
population control.

Pandit Thakur Das Bhargava:
According to Hindu law a copy of
which 1 have got in my hand, a Hindu
in a Mitakshara family gets an interest
by birth. As soon as he is born, he
gets rights in the family, whereas in
the Dayabagha this is not so, and he
gets all hizs rights independent of his
father. The father has got an equal
right with the son in a Mitakshara
family. If a Mitakshara family con-
gists of a father and four sons, all the
filve have got one-fifth-—not more, not
less, so that the birth gives him the
right, and not succession. There is no
succession in a Hindu joint family
practically so far as joint family pro-
perty is concerned. This joint family
even defled death and the family
continued in spite of the death of the
father. My submission, therefore, is
that when the sons have got an inde-
pendent right, how can you take into
account their properties?

Shri M. C. Jain: Then, there cannot
be any estate duty on a joint Hindu
family according to you.

Pandit Thakur Das Bhargava: My
friend is only submitting a thing which
is quite obvious and which was con-
ceded by this Government; for a very
long time since 1924 till 1946 they did
not mmpose this duty as they said the
joint family was not capable of being
subject to any estate duty.

Then again in 1946 the Government
brought a new proposal. They said
any property which passes on the
deat‘h qf a8 member of a Mitakshara
family is 3 property equal to the pro-
perty‘whxch would fall on a notional
pal.'htxon made just before his death.
This is the principile even today. There
is a notional partition and it is taken
that the man who ig dead has eftected
& partition of his property just before
bls'duth and that is the property
which is taxable. This is the principle
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today. Why do you add the property
of other lineal descendants? Perhaps
when they impose taxes Government
forget the ordinary principle of
Euclid, that the part cannot be equal
to the whole, the whole must be
greater than the part. Today an indi-
vidual getting Rs. 5,000 pays the same
tax as a family constituted by ten
members. Is it justice, is it equity?

Mr. Deputy-Speaker: All must be
deemed to have died.

Pandit Thakur Das Bhargava: At
least a partition can be made very
easlly. Even in succession there is a
notional partition when the share of
the daughter 3s determined under the

Hindu law.

What has happened in the succes-
sion law? When we passed the Hindu
Succession Act, there was a Joint Com-~
mittee according to which section 6
rayn as follows:

“When a male Hindu dies after
the commencement of this Act,
having at the time of his death an
interest in a Mitakshara coparce-
nary property, his interest in the
property shall devolve by survi-
vorship upon the surviving mem-
bers of the coparcenary and not
in accordance with this Act:

Provided that, if the deceased
had left him surviving a female
relative who is an heir specified in
class 1 of the Schedule, such
female relative shall be entitled to
succeed to the interest of the
deceased to the same extent as
she would have done had the
interest of the deceased in the
coparcenary property been allotted
to him on a partition made imme~
diately before his death.”

And this did not satisfy the daughters.
Therefore an Explanation was addea:

“Explanation.—For the purpose
of the proviso to this section, tne
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tnterest of the deceased shall be
deemed to include—

(a) the interest of every one of
his undivided male descendants
in the coparcenary property, ana

-that is not all-

“(b) the interest allotted to any
male descendant who may have
taken his share for separate enjoy-
ment on a partition made after the
commencement of this Act and
before the dcath of the deceased,
the partition notwithstanding;

and the female relative shall be
entitled to have her share in the
coparcenary property computed
and aliotted to her accordingly.”

According to the Select Committee
on that Bill, the daughter was entitled
to a share out of the entire family
property including the independent
property of the sons who had sepa-
rated from the family. This came up
for discussion before the House and
then this proposal of the report was
rejected by the House and it was
accepted that the daughter could take
a share only in the property of the
deceased. The operative part of sec-
tion 6 reads like this:

“Provided that, if the deceased
had left him surviving a female
relative specified in class I of the
Schedule or a male relative speci-
fled 1n that class who claims
through such female relative, such
female or male relative shall be
entitled to succeed to the interest
of the deceased to the same ex-
tent as she or he would have done
had the interest of the deceased in
the coparcenary property been
allotted to him on a partition made
immediately before his death.”

The only thing passed in the proviso
wes that the only property which
could be inherited was the property
which would fall to the share aof the
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deceased if he had separated from the
coparcenary before his death. The
principle accepted was that only
the share of the deceased would be
divisible among the sons and daught-
ers and not the independent rights
of the sons also who got them by birth
We accepted this principle in the
Succession Law. With what face can
we now come and say that we do
not accept this principle because
sccarding to the Government and some
of my non. friends in the Opposition,
they want money and nothing else.
This was the accepted principle in
1946 and even in 1953, What has
happened since then in these years to
change this law? It is very unfair.
We have got articles 14 and 15 of the
Constitution; we shall have eguality
before law. We do not want any
discrimination so far as law is con-
cerned.

May 1 just give an example, Sir?
Suppose a man of 75 dies and he does
not belong to a joint Hindu family.
Will the property of his sons and
daughters also be calculated for this
purpose? My submission is that so
far as the law goes there are certain
things 1in a joint Hindu family which
give certain advantages; there are cer-
tain things which give some dis-
advantages We must take it as a
whole as we find it. I am not here
to complain about the difficulties of a
joint Hindu family so far as this Bill
1s concerned. But at the same time,
I do w'sh to contend that so far
the Hindu joint family is concerned
the Government is not well advised in
changing its fundamental rules like
this, I am one of those who would be
happy if the joint family goes away;
nothing will be lost. But if you allow
it to continue, let it continue in its
pure form with all the incidents and
fundamentals which govern it; these
should not be changed.

May I just give only one more
example for your consideration?

Mr. Deputy-Speaker: Panditji has
taken about forty minutes; now . he
should be briet.
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Pandit Thakur Das Bhargava: I am
sorry fto have taken such a long time.

Shrt Tyagt (Dehra Dun): There are
many coparceners (Interruptions).

Mr. Deputy-Speaker: 1 concede to
Mr. Tyagi that there are many co-
parceners in this argument.

Pandit Thakur Das Bhargava: My
difficulty so far as Mr. Tyagi is con-
cerned is that he knows as much about
the Bindu law as the Government,
about the difference between a co-
parcenary and a Hindu joint family. I
do not think that this is appreciated by
any person. Hindu joint family is
different from coparcenary, A copar-
cenary consists of father and those
who inherit something by birth and
not daughters and wives. That is so far
as matakshara is concerned. Whereas
in dayabhaga, wives, daughters and
mothers are all parts of the copar-
cenary. I do not think Shri Tyag
knows it. Shri Tyagi knows about
coparceners. He has enough know-
ledge of Hindu law. Among lineal
not a coparcener You are speaking
of rights of daughters also because a
daughter is a lineal descendant. You
do not realise the difference between
coparcener and lineal descendant.

Mr. Deputy-Speaker: I was getting
nervous that I may also be accused of
the same ignorance

Shri D. C. Sharma: Even he has
not made clear the difference between
coparcener and lineal descendant.

Pandit Thakur Das Bhargava: Sir, 1
will try to be brief. Ag a matter of
fact, I can understand the anxiety of
Government to get more money, the
anxiety of many other Members to get
more money, but at the same time I
was submitting another rule which has
made a lot of difference so far as the
Hindu joint tamily is concerned. You
know, Sir, a member of a Hindu joint
family or a coparcenary has within
the hollow of his hand the entire solu~
tion for himself. He can separate any
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time by an unequivocal declaration
that he is separate. Even if he brings
a suit for partition, the family will be
dtvided and joint status would be dis-
rupted. If he makes an application
for partition, even by that very act he
loses his joint status. Similarly, if a
member unequivocally declares that
he is not a member of that joint
family, according to strict Hindu law
there and then the joint status of that
family will be finished.

But what have the income-tax
people done to get more tax? They
have enacted section 25 in the Income-
Tax Act in which they say that unless
there is a registered deed,—even that
is not sufficient—unless there is divi-
sion by metes and bounds, unless each
property has been partitioned off and
divided into bits, they will not accept
that family as disrupted, as not joint,
as separate. It is because their income
suffers. This is the basis why they
have really maimed and wounded all
these principles of Hindu law; It is
for the purpose of getting more
revenue.

In the British Government days I
made all these points before the then
hon. Finance Ministers. They only
sympathised with me and said: *“Let
the Taxation Enquiry Commission
come.” It hag come now, and it has
not given us justice on the plea that
they are not competent to deal with it
as long as there are social laws
about joint family on the anvil of the
legislature.

What I submit to Government now
is, finish with this joint family busi-
ness, we will all be happy, er do
things in the right way. So far as this
Act is concerned, you cannot tax the
property of all those who are not sub-
ject to Estate Duty. I can give you
many examples, but as you have al-
ready said, Sir, that I have taken too
much time, I will only give one exam-
ple. Let us see what happens in &
Hindu joint family where the father
has retired at the age of 60 and he
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and his wife, who are parents in the
family, get only maintenance, and the
real work is done by the juniors who
may acquire the whole property. The
father might have got only a pro-
perty of Rs. 10,000 or Rs. 20,000,
whereas the sons may have acquired
property worth some lakhs. When the
father dies, is it fair to tax the entire
earnings of the whole family to which
the young men not only contributed
but vigorously contributed and acquir-
ed the whole property of the family?
Is it fair to put all the property in
the name of the father and say that
it should be taxed, as if not the father
alone but the whole family has died?
That is not fair at all

Shri Braj Raj Singh: They want
the whole family to die.

Pandit Thakur Das Bhargava:
Therefore, Sir, my submisgion is that
this ‘aggregation’ section No. 34 re-
Quires modification.

Shri M. C. Jain: A very good argu-
ment by the capitalists.

Pandit Thakur Das Bhargava: In
fact, Sir, I wanted to say many things,
but since I have taken a long time I
will not take any more time of the
House. I will only submit for the con-
sideration of the House that so far
as this Bill is concerned, we will be
doing an entirely wrong thing if we
pass this section. Therefore, I am go-
ing to press my amendment seeking
the deletion of the words “lineal des-
cendants of the deceased”. 1t is, as a
matter of fact, to my mind, certainly
discriminating, iniquitous and entirely
wrong to include those properties
which are not included in the case of

ather persons.

1 will therefore respectfully submit
that they should take it as a serious
problem. The House should not be a
party to it, to the tyranny which has
been exercised for many years over
the joint family. The broad question of
the incame=tax is not before the House.
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This is a new measure, & new innova-
tion which the Government are putting
before the House. The House will not
be stultifying all the previous laws by
accepting this suggestion of mine, be-
cause it relates to a separate measure
which has got a background of its
own. We had accepted in 1946 and
also in 1953 that only the property of
the deceased which on partition would
have fallen to his share is the subject
of or is subject to this duty and
nothing else. We ocught not to enlarge
it by including the interests of the
members of the Hindu joint family.
The daughters are also lineal descen-
dants and they have got an interest in
the joint Hindu family, an interest on
maintenance, getting married, ete. 1
can go on giving you many examples,
but I refrain from doing it.

I feel that the House should kindly
consider sympathetically what I have
urged, and on principle also, we as
the House, have got a duty to dis-
charge to the entire population. It
18 not a question of money alone. Let
money be taken, and money will be
taken. Who are the persons to pay
1t? The joint Hindu family is to pay
a very large amount I do not grudge
it since we have to contribute to the
coffers of the Government, but in this
manner, putting an estate duty, as
soon as a person dies when the whole
family is stricken with sorrow, and
the minions of this Government going
on making inventories of the entire
property and not the property of the
deceased only, but of his descendants
also, s not correct. An inventory
shall be made of all the ornaments of
the wives of the sons and every piece
of property shall be taken into account.
As against only the property of the
deceased, everything in the family
will be made an inventory of, and ul-
timately, if the words relate to ‘aggre-
gation’, the property will be much
more. Perhaps the words as they are
relate only to the rates. But the words
are very ambiguous. I will beg of the
House to read the words. So far as the
first operative part is concerned, it says
that it will form an entire estate and
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for the purpose of rates, an explana-
tion {8 given. The opening words of
the clause are:

“For the purpose of determining
the estate duty to be paid on any
property passing on the death of
the deceased,—”

For that, mggregation shall be made
I am afraid that if these words re-
main there, not only for the purposes
of the rates, but the entire property
may be subject to duty.

I oppose both the things—either for
aggregation purposes or for the pur-
pose of rates. It should not be done
At least so far as the aggregation for
the purpose of actual charging of the
estate duty is concerned, this is abso-
lutely unjustified.

Shri M. R. Masanl (Ranchi—East).
I am sure the House has hstened
with sympathy to the forceful plea of
the speaker who has just concluded. As
a Member of the Select Committee I
was glad to hear at the beginning of
his speech that he felt that the Select
Committee had made certain improve-
ments 1n the Bill. That is true, and I
think we all welcome the improve-
ments to which the Finance Minister
was good enough to agree.

There 1s, however, one feature of
this Bill with which I cannot possibly
associate myself, a feature to which
I shall now confine my remarks, and
that is the lowering of the limit of
taxation or the bringing within the
scope of this duty all estates worth
between Rs. 50,000 and a lakh of
rupees. Somebody at the back—one of
my hon. friends—talked about the rich.
The plea that I am making has
nothing to do with the rich, because
the people involved in this change
which I resist are not the rich but the
relatively poor.

An estate of Ra. 60,000 today 18 the
equivalent of an estate of Rs. 12,000
before the war. If we cast our minds
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back to 1939, I wonder whether we
would have thought that if a senior
clerk or a junior official or a shop-
keeper died, leaving Rs. 12,000 to his
widow and four or flve children, we
should consider it a lordly inheritance
which may be mulcted or penalised.
I am sure Members of the Government,
as all of us here, would agree that that
thought would not have occurred to
us And yet, we are so hypnotised by
the larger figures which the inflation
through which we have gone since
1939 make us real, in that, when we
think of Rs 50,000, we think of some-
thing rather big Actually, what we are
discussing is whether a man leaving
Rs. 12,000 to his family, on the pre-war
purchasing power of the rupee, leaves
such an inheritance or estate as de-
serves to be penalised or mulcted
Today a man who leaves Rs. 50,000
or a little over would be a middle-
class man who might have drawn the
greater part of that amount from his
provident fund or retirement gratuity.
Those Rs 50,000 may reflect the hard-
earned savings of his life-time on
which a great deal of tax has already
becen paid In other words, the man
about whom I am talking is the small
man and I must confess that I am
amazed that the Government should
think that the savings of the smsll
man, born out of hard labour, should
be forfeited even up to the extent
that is contemplated.

The middle-class is the back-bone
of our nation and to hit at his back-
bone on every financial issue that
comes before this House is bad eco-
nomics and bad politics. By demora-
lising and depressing the middle-ciass,
this Government, which resists com.
munism and other disruptive tenden-
cies in other flelds, is aggravating
those very tendencies on the economic
field without knowing it.

As ] said, these Rs. 50,000 represent
the savings of a life-time, which we
are all supposed to emcourage. The
fact is, if I do not save these Rs. 50,000
out of my earnings, but spend them,
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1 escape from the tax. But if I take
the trouble of leaving Rs. 30,000 for
my widow and children, which the
Government wants us to do, then I
should pay tax.

That I am not alone in this view
was borne out a few days ago by
editorials in two leading newspapers
of this capital, from one of which I
ghall quote, because it is well put.
This is what the editorial says:

%, ...it is certainly the case that
neither at the stage of the intro-
duction of the Bill nor at any sub-
sequent stage have the Govern-
ment brought forward any con-
vinecing argument for flinging its
tax-net so wide as to catch such
small fish . . . It remains for the
Government to consider whether
it is really worth their while to
persist in the intended unremu-
nerative harassment of relatively
small property-owners.”

8hri B. Gopala Redady? Which is
that newspaper?

Shri M. R. Masani: This is the
Hindustan Times. About four days
ago the Times of India carried a very
similar editorial which you must have
read also.

What are the Government going to
get out of it? As far as I can make
out from discussions with the Finance
Minister in the Select Committee, the
amount is relatively small, and the
Finance Minister at one stage in the
Belect Committee, I think at the con-
cluding stage, was good enough to say,
“All right, you find the money by
modifying the rates and 1 shall agree
to reconsider this matter.”

I have given notice of an amend-
ment and I am glad to see that some
other Members of the House, Shri
Khadilkar, Shri Assar and Shri P. K.
Deo, who have also put in minutes of
dissent similar to mine have moved
in the same direction. We are quite
prepared to agree that part of the
reduction in the rates from 8 to 4 per
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cent. and from 8 to 6 per cent. be
revoked and that we go back to 8 and
7 per cent. striking the mesan, so that
part of the loss that would accrue to

50,000 may be restored to them. 1
think the figures can be worked out
and I hope the Finance Minister will
do so. He will find that by acecepting
what we are suggesting, the loss will
be only a very few lakhs of rupees.
I do suggest to him that the psyche-
logical harm that he will do and the
disincentive to saving that he will set
in motion will be out of all proportion
to the gains that he will make with
a few lakhs of rupees from these pcor
people. So, the force of my amend-
ment would be to tax the people with
Rs. 1 lakh and more higher, and
thereby to tax the rich more and to
relieve the poor or relatively poor.

The first speaker, from the commu-
nist benches, made the statement that
this is the lowest estate duty rate in
the world. I was expectantly waiting
for him to tell us the very high in-
heritance tax and estate duty in the
Soviet Union, from which he derives
his inspiration. But he was silent; and
that is not an accident, because the
fact is that in the Soviet Union, the
so-called communist country, there
are no estate duties and no inheritance
taxes whatsoever, After the first ten
yvears’ attempt at equality, the Soviet
Union has swung so far back in the
direction of inequalities of wealth and
income that today in the Soviet Press,
you can read reports of millionaires,
people with millions of roubles leav-
ing their fortunes to their family
without paying even 1 per cent. tax.
8o, it is not for people who derive
their inspiration from that part of the
world to preach to us as to how much
we should tax our lower middle-class
or the poor people. Now, as the
Finance Minister is not here { 4o
request the Minister in charge ef this
Bill to consider, along with his
colleagues, whether in response 0 the
wide feeling that was expressed in the
Select Committe¢’ which, T sin con.
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vinced, s shared by this House, this

unfortunate retrogressive measure of

taxing the poor iz rezlly necessary.
I do appeal to him to consider whe-
ther by raising the slabs on estates
over Rs. 1 lakh in the manner that I
have suggested, or some other manner
that Government might devise, this
amount of Rs. 20 lakhs or 30 lakhs,
whatever it may be cannot be recoup-
ed from those estates which are
better-placed to bear this loss, this
burden. I do hope, therefore, that
even now, belated though it might
be, the Government, whose general
political ideologies are esteemable,
will refrain from passing this Act,
which injures the general climate of
political democracy and the growth
and development of the middle clas-
ses in which they believe. I believe
all these measures, with which you
come before us every year, increasing
the burden on the middle class, peo-
ple who work hard, people who are
the backbone of the nation, will
encourage the forces of disruption and
communism in this country. And if
the Government will not accede to
this suggestion, I do hope at least
some of the governments of our States
will apply their minds to these con-
siderations and desist from applying
this law in its present form.

W qo wo dw : wAw fedy
wfiwr mrgm, fadwe w3 ] Ao
fold & Ot srAwer O 4, F I W
wiy wr §, A faw w fad e
grax fafaza 7, T vy ow w1 ¥ famma
o € &, afew gafad o i fog® o=
# ax f& ag fawdugarar, =®
wgr 7T 97 fr  ofwraw TgEt 9%
gy faw o A & qwwr g, Aw A€
fir TR wd=foa) & xq € o9
T ot arg, ¥fer R awaw § fr
tmd fY aw felt gy A xa &
Qv iy fr v § 1

qR A ¥ Nwd S Qe
R fry iz Ay & J70 9T, frfew
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e & av7 T Ac Wt A% fr
TR #t feor o< xw faeer o g
w8 AR o b e s warelt
¥ g <fear wrte * fgmg saraz e
§ A 9 P FE wgr 1 I
frg Twr aveT EATAT fRqT R, SW A
ars o v foar & —

“in the case of property o0
passing whioh consists of a c¢o-
parcenary interest in the joint
family property of a  Hindu
family governed by the Mitak-
shara, Marumakkattayam or
Aliyasantana law, also the in-
terests in the joint family pro-
perty of all the lineal descendants
of the deceased member;”

THY AT g aw F gwwT § 9y fe
¢ 5w fedt feefor ool figg
wEe dfudr 3 oI Iuk wEE W}
frad & & T SAET oy oy
e g § €y § o wrd o 'y
3 wide wfasy fY § @ I qyn
A frem § sgaw N g ¥ wam
¥ 9\ ag fear ar s A afve faay
ITETT 7 fF AR F IR A9 wow §
T § A9} AW qT AT F HEH
TaET § AT AT e 3w A
] efaagmm ) agafr award
dfea srpe Tw ARA fY & RAmwr &
RawRar § 98 oty A @

IEW WPEE . WY W
HEET § @Y WO a9 ¥ SawiE
et BT gE 7

st w0 wo W :  ITET wrlHe
Famarys anfay BT R FE .

s ofew . IR oY
s gaaforr & a F w1 W
WA qAafosT T A AXET CREST
T o
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wawaT § fe 3 faeer F svarex fear oo
¢ wg gfea el wfadr w2 &

q® ¥ g AR w1 efre T8)-
TR wra AR g fafes wenfag Wi
#rax fafes senfaw o1 fas fisa § ol

18.35 hrs.

[PANDIT THARUR Das BHARGAVA in the
Charr]

g wa @9 ExEY A qarfaey @ w7
qefr A QA #r "rE T & W%
TOI A WTE AHT I IwATAr ¥
a8 wHeE ¢ e T T €y
AE AN TE SH T ugar ¥ FawT

aEE ¥ qg® W awEr e o
wfefae W § g w0 & e
&  dwy o qwifawr v {0
Iq FYEAT WY W | qgd gt agw
T e g A fX & Qg v w
| !
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% qarfeT A fis oF i sy
WA g wc@rar feR &
£ #2 <t qafeT 7 Sed 5 fo

i’

1113
¥

v
7%

X AR a1 ag g AT AT w
dgT « gg aq 9g TOqA ¥ faw §
TC dXT A § HTHITM AT )

play) T WY g ww 70« 7 wre
#, vuy =g $R®  (Indifferent)
1 @ fryem o W T
e ¥fenr senfe oF quy § o &Y
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e e o ol & ) xawT wee
oA I maR W aEs
TiET ¥ waaRe sfewe @ @Y W
SR WY waAEe o dRwm qrfady
% fagers fog gw@ & wewrar o
W g TEH F ) @ W
¥ oAt 4 wgar wgan g fe adeE W@
T A ¥ g wxwrl af @ e
g S g ¥ § wgY & vy awdy
2 fegemwm % matw anfgew
afget wT a7 W E AR & IR
2 f &5 w6 qur gRTa W1 gEA WA
Eagamma @y d W iwmiad
IR g AT gHy § A A & wifaw
21 fafew Tog # g dfgefae) o2
¥ @y &7 W A 9 AR ¥ W
ITTET FWE G " IR A
aEa 9 5T g § 1w Y 7 3
T E T qrivwwAa i UE
T B akar § 1 IT 9T gwe &N
g & G

a8 ag 3™ ®T AwREE gwT
fedwe w3t 7 & wwar ® sfyefaey

# et wifga 6 1 @ Twa }
audfty  qw ﬁ&f*&o,ooc 31

2
fax W WY fafwe & 3§ Yo,000
I ww gg g A
M § g wwaw g
AR o gw f{F I9:0m )
Shri Khadilkar (Ahmednagar):
Before coming to the Bill proper, on
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{Shri Khalilkar)
this occasion I would like to make
two observations. This is perhaps
the last measure in the effort of our
Government to broaden and integrate
the tax structure in this country, and
as we all know, this integration and
broadening were more or less based
on the proposals of Mr. Kaldor. In
fact, this is the last measure in the
process. When this Bill came before
the House, I thought that there was
no intention to change the basis of it,
for, as 1 said, the time had come
when Government should take into
consideration the social effects of

taxation in our society and the
result of taxation. I would, at the
outset, appeal to Government to

apply their mind to this social aspect
of taxation.

Do you really desire, and is 1t
possible by imposing taxes, to reach
the so-called ideal of an egalitarian
society? It is really a matter for
serious study, how the different sec-
tions in society and how the whole
class structure have been affected by
the taxation measures which Govern.
ment have brought forward. I would
appeal to Government and the Plan-
ning Commission to apply their mind
to this aspect of taxation.

There is another aspect which is
equally important. As I had observed
while criticising the budget pro-
posals there 1s a certain amount of
stagnations, if we were to see the
results of all the tax proposals and
imposition of burdens that Govern-
ment have put on the people. That
is also an aspect I mean the yield,
which has to be thoroughly gone into.
My lttle inquiry leads me to the
conclusion that it has not only affect-
ed the class structure unevenly, but it
fias put an added burden on the lower
strata of society, the middle strata,
while the upper strata are compara-
tively untouched by the taxation
measures.

Some people might think that Gov-
ernment have lowered the limit down
to Re. 50,000, and therefore, this is a
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very radical measure. I would like to
appeal to the House not to go by
pseudoradicalism, but to try to apply
some scientific thinking to everything
that is done. Otherwise, tomorrow,
Government may say that they want
some money and they would go down
to the limit of Rs. 25,000. Of course,
that might be welcome. But, ultimate-
ly, while enacting a measure of taxa-
tion of this nature, do you really want
to hit a class which I have called in
my minute of dissent as the lower
middle class, consisting of teachers,
professors, lawyers and government
servants, who have certain cultural
traditions and traditions of learning;
they want to preserve it, but in the
changing pattern of society, they are
finding it extremely difficult to pre-
serve that tradition. If at all, you are
aiming at pauperising this particular
section of society, I have no grouse,
and you can go ahead and bring down
the limit to Rs. 25,000 also. And why
keep it at Rs 50,0007 Tax the lowest
strata as much as possible. But what
would be the result? Are you really
serious in laying down a democratic
foundation for a social change? If
you are, then you have to follow a
different course.

Therefore, they should give serious
thought to all their taxation measures
and particularly this measure. The
class 1 have referred to has no eco-
nomic pulls. It does not live on
coupons as the richer class lives; it
Lives on its earning either by way of
retirement benefits or by way of
gratuity or provident fund or what-
ever earnings it has. That is their
only ambition, a certain cultural
standard, a certain academic life, a
life of learning. Preservation of that
tradition in their family is their only
ambition.

Therefore, if you are going to pau-
perise those people in a society who
have socio-ideological influence and
no economic pull, no means to exploit
the society at their disposal, I have
nothing to say. Go ahead. But my
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humble submission is that it is camn-
trary to your ideal that you have
pleced in the Five Year Plansg and the
method by which you want to achieve
that and build up our society. That
is my first submission.

I referred to stagnation. In a deve-
loping society, while taxing, Govern-
ment must see the results, whether
they are really mopping up, whether
tax evasion is lessening. Have Gov-
ernment started a study of this
nature? To my knowledge, they have
not. On the contrary, they feel, ‘All
right; go ahead’. But unfortunately,
they have not given deep thought to
this aspect of the problem. In a deve-
loping economy, incomes are growing.
But the incomes of the upper strata
in our country grow in a geometric
proportion and that of the lower
strata in an arithmetic proportion if at
all—calculating it in this way.

Therefore, if Government keep this
aspect in mund, the first consideration
they have to take into account is:
what are the effects? Have we tight-
ened up the machinery? Have we
removed that blot which Prof. Kaldor
has pointed out of Rs. 200 crores going
away by way of tax evasion? Has
some machinery beensetup and is it
at work to remove it? Government
are proceeding in a complacent man-
ner. They think: ‘Go ahead. This
is the last Act of estate duty to integ-
rate, broaden and cast the net as wide
as possible’. This measure has been
visualised and they have brought it
before the House. But what are they
going to get by it? I asked this ques-
tion of the Finance Minister in the
Select Committee. He fumbled a
littlee. He was not sure about it
because he has not given any serious
thought to this aspect of the problem.
He knows that the Cabinet hag taken
a decision and it is a matter of pres-
tige and the rigid man that he is, as
we know, by temperament—though
he is now showing some signs of
fiexibility; perhaps this House is res-
ponsible for that change—said to me:
‘Look here, of all pemsons you are
asking this?* I said: ‘Yes, because 1
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have seen what the effect of this mea-~
sure would be. You are going to
practically uproot by peuperigsing a
class of people who are really the
bulwark of democracy, if at all you
are thinking of democra in this
country’. He said he would get about
Rs. 30 lakhs. Then I said, ‘I am pre-
pared,—and my hon. friend, Shri M.
R. Masani said the same thing—to find
a way out. You begin your lowest
slab at the present limit; keep it at
Rs. 1 lakh. If it reaches Rs. 1 lakh,
of course give effect from Rs. 50,000
to Rs. 1 lakh. In that reverse pro-
portion you can tax the whole estate,
but do not tax property worth Ras.
50,000'.

What would be the effectt Now
urbanisation is taking place. If you
take any district place, a small house
there will be worth about Rs. 50,000.
And it depends on the evaluation
officer, and under this law the man
becomes accountable. He is served
with notice; and at the time of death
or immediately after death the family
is posed with the problem of where
to get the money from to get probate,
pay the income-tax authorities and
satisfy them and how, in the present
situation, live with the same prestige
which perhaps, the father enjoyed.
This is a very serious problem before
the middle class people. With urban-
isation and the money value having
gone down 4 or 5 times as we all
know, this is a measure which is
most inequitous on record and would
not lead to any substantial addition
to the Government treasury. This is
my submission.

I would very humbly submit that,
without making it a point of prestige,
Government should give serious con.
sideration to this serious aspect of this
taxation proposal and reconsider their
original proposal because Estate Duty
weas never intended to get more
money. Primarily, it was intended to
plug the loophole. There was a lot
of evasion and Government could
not get anything. By what logic bave
they brought forward this measure
in such a way by lowering the limit?



3987 Estate Duty

[8hri Khalilkar}

We say that higher rates for the apex
class does not matter. But from this
angle, if at all, it was not intended
to get more money for Government.
But we intended it as a last measure
in the process of new taxation pro-
posals that we have adopted to make
it really a broadbased and integrated
one, and casting the net wide and it
would be in the fitness of things to
atcept the proposal.

Even now it is not too late. I would
appeal to the Finance Minister and
the hon. Members opposite that they
should give very serious thought to
thig aspect of the problem. I am not
motivated or pleading any cause. I
feel my hon. friend, Shri Jain, will
also admit that I am not pleading for
any particular class of exploiters. On
many an occasion I have criticised my
hon. friend Shrj Masani; but, on this
occesion he is applying his mind in
a broad scientific way and that should
appeal to the House I would again
appeal to Government not to allow
prestige to stand in the way of accept-
ing the amendment as it has been
suggested.

Shri Karni Singhji (Bikaner): Mr.
Chairman, 1 rise to speak on the note
that I have appended to the Report of
the Select Committee on the Estate
Duty Amendment Bill. [ shall con-
fine myself to the exemptions that I
wish to secure for the members of
the Armed Forces and the Police
Forces, when they are killed on active
service, while discharging their duties
in the service of the nation.

In the Belect Committee meetings
when 1 had raised this point, though
some of my brother Members were
sympathetic, I do not know whether
they were fully apprised of the situa-
tion as it exists in other parts of the
world. Since then, I have collected
certain data and I would like to place
it before the House.
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In the United Kingdom and in the
United States, members of Armed
Forces killed on active service have
been given very specific exemptions.
I shall read out extracts from what
I have with me. In the United King-
dom, the exemption extends to the
exemption of the property of Com-
mons, Seamen, mariners, soldiers or
airmen who are slain or die in His
Majesty's Service. In the United
States, it goes on this way:—

“(a) Deaths after December 8,
1941 and before January 1, 1847.—
The tax imposed by section 985
(Additional Estate Tax)—in addi-
tion to the estate provides for
taxation of estate of residents and
non-residents of  the United
States—imposed upon the transfer
of the net estate of a citizen or
resident of the United State dying
on or after December 7, 1941
and before January 1, 1947,
while 1n active service as a Mem.
ber of the military or naval forces
of the United States or of any of
the other United Nations if such
descendant—

(1) was killed in action, or

(2) died as a result of wounds
or other injuries, or of disease
suffered while in line of duty by
reason of a hazard to which he
was subjected as an incident of
military or naval service.”

On the basis of that I appeal to my ~
brother Members here that we have
probably one of the finest armed
forces 1n the world, and I think we
may be doing a great service to them
in recognising their services if we
came forward with an exemption to
exempt them when they give thelr
lives in defending us.

Shri Tyagl: We accept your am-
endment.

Shri Xarni Singhfi: There are some
reasons which I will also advance as
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to why I feel this exemption should
be given. I have already given the
first reason as it pertains to other
countries.

Secondly I feel that when our
armed forces or policemen are dis-
charging their duties, they must have
their mind completely free. They
should not be thinking: “If I got killed
today, what is going to happen to my
children? Maybe my son will be
paying estate duty for the next 20
years.” We expect every fighting man
in the country will give the best that
he can.

Thirdly I think it is only fair that
the nation, or rather the Finance Min-
istry, should not directly or indirectly
gain by the death of a soldier who is
ordered to give his life in the inter-
ests of the country. Taking the case
of the police, we see that in anti-
dacoity works policemen are killed
frequently. We also want that our
policemen should discharge their
duties and rid the country of dacoits.
But we must also likewise recognise
their service, and when they are
killed in such service, exempt them
from estate duty.

There are a number of arguments,
of course, advanced by people as to
why we should not exempt the armed
forces from the duty. One of them
is that we should wait till war comes.

An Hon. Memebr: Who says s0?

Shri Karni Singhji: That was
advanced as one of the arguments.
There are some of our troops who
are today in the Middle East. There
may be Indian troops who will be
going out to do U.N. work. There are
people who may be killed in police
action in our country. We must have
a provision whereby we can give them
that exemption. Every day policemen
are killed in discharging their duties.
We do not have to wait for wars to
enact this exemption.

Another question I have been ask-
ed, which is rather strange: ‘How
are the Indian army people any bra-
ver than others?” It is obvious that
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the troops are governed by an entire-
ly different code. If during warfare
any army personnel refuses to fight,
he can be shot or court martialled,
whereas no action can be taken
against any of us refusing to fight or
give up our lives.

Shri Tyagi: Or refusing to vote.

Shri Karnl Singhji: Another ques-
tion which some of my friends have
asked is: how many men are going
to be affected in the armed forces by
cstate duty? Firstly, by reducing the
exemption limit to Rs. 50,000 a very
large number of fighting men are
going to come in this category.
Secondly, we are also proud that some
of our richest families’ boys are going
through the mill, and they are coming
up from the lowest rung of the ladder,
and climbing up. These men will be
fighting in the forefront to defend
their country, and they may be slain
while doing so. Therefore, I feel that,
although not a very large number
may be affected by this, a certain
number is bound to be attracted to
the tax. I should finally conclude by
making an appeal to my friends here.
Let not our brave men of the armed
police forces feel that we, the Mem-
bers of Parliament, are not their
friends and let us, therefore, recog-
nise their services and let us recog-
nise their sacrifices. We can be proud
of our gallant men of the armed forces
and the least we can do is to exempt
them from the Estate Duty when they
die in defending our homes.

17 hrs,
BUSINESS ADVISORY COMMITTEE
TWENTY-EICHTH REIPORT
Shri Raghubir Sahai (Budaun):
Sir, I beg to present the twenty-

eigth report of the Business Advi-
sory Committee.

17.01 hrs.

The Lok Sabha then adjourned Hll
Eleven of the Clock on Saturday the
30th August, 1958.





